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electronically, along with E-Form INC-28 within 30 days from the date of of
issuance ofthe order by the Registry.

Petitioner / Demerged Company is directed to file a copy ofthis order and Form

of Minutes (annexed as Annexure D to the Company Scheme petition No 6g0 of

2017) along with a copy ofScheme ofArrangement with the concemed Registrar

ofCompanies, electronically, along with E-Form INC-28, within 30 days from

the date ofofissuance ofthe order by the Registry.

'lhc Pctitioner Companics to lodge certified copy ofthis order and the Schemc ol'

AnanSement duly certified by the Deputy Director, National Company t.au,

Tribunal, Mumbai Bench, with the concemed Superintendent of Stamps lbr the

purposc ofadjudication oistamp duty payable, ifany, on the same within 60 days

lrom the date of receipt ofthe order.

It is clarified that fbr the period between the Appointed Date and Effective Date.

the business ol'the Demerged Company shall be carried on by the Resulting

Company in trust and for and on behalfof Resulting Company.

The respective Petitioner Companies to pay cost of Rs.25,000/- to the Regional

Director. Westem Region, Mumbai. Cost to be paid within four weeks from thc

date of receipt of order.

All authorities concerned to act on a certified copy of this order along with

Scheme and fbrm of minutes annexed to the the Company Scheme petition filcd

by Demerged Company, duly certified by the Deputy Director. National

Company Law Tribunal, Mumbai Bench.

Any person interested shall be at liberty to apply to the Tribunal in the above

matter lbr any direction that may be nccessary.

V. Nallasetrapathy, Member (T)

Date:18,10.2017
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B.S.V Praka sh Kumar, Mcmber (.,)
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